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Hon.Mro ~.l. Jain. J.M
The applicdnt by ~ri ~.P. daroj,

Hdvocat e. The M.,A. 4t67 hear d. [he pr oyer mode
in this iV'1..A. is that the opplicdnt aoe.:> not Wdnt
to press the U.A.,henc~ it be dismiss~d. The

prayer is' allowed. The U.A. is dismissed with
no order as to costs.

At this s t aq s , he stated t.r.e t if

r e sponde nt s f oilea to abi de by the as S ur ance,
he may be permitted to file the +-e.sfresh L.A.

Hence, the above order is modified to the extent
t hat a liberty is provided to the applicant to

file fresh O. A. if an ccc as i on arises for the
same.

J.M.

/ m.m.j
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IN THECOtRT OF CENIAALADMINIS'lRATIVE'lRIBU~L,

ALL A H A BAD.

<RIGIN'oL APPLICiloTION NO. @to OF 199~:-

( Order Section 19 of CAT Act 1985)

1. Tapesl'wari DeVi, W/o. late :sans~Ial Fitter

in Carriage, Wagon Department Easte:-n Ra.illtlay,

Mughal Sarai, Rio. Village Chhittan Pur, P.O.

Mugl'al Sarai , District Varanasi.

2. Fanhai-ye. Lal 5/0. Late Bansi Ial Ex-Fitter in

Cu .W/Easta:-n Railltlay Mugh:ll Sarai, Resident. of
'C"

Village Chhittan Pur, P.O. Mugh:il Sarai, District
0;';

Varanasi.

• •••••••••••••• .Appllcan't;s •

Versus

1. Union of Iniia through Gener:a1MaI):lger ,

Eastern Railway Fairly Place Calcutta.

2. Divisional Railway Manage:' Easte:'n Railway,

Mugh:ll Sarai, VaraI):lsi •

••••••••••••••• .Respondents.

DETAILSOF THEAPPLICATION.

1. l:erticulars of the crder against which

the Application is made.

For Compllarr:::e of Railway Board's lette:'

No. E( e-ij ) III/78/RG/1/1 datEd 30.4.79 in \
f<-TI t7f~
~~v.,o
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